3 on 5.Q. ve. riy. employees
oft oy fomd : wTT @S AT A
ofifad wokr ¥sarg ¥ v T Fforeel
wiR woriE et w1 gar Aifod
wvaw wgrea : Aifeal amai o agt
#® wo g% Q@ 8, wa T gy @ e
oF ¥ g7 qAr AT A7 A A
FTITET F7AT F w5 ¢ |
oft Wy formly : WIS i

gamy & gf ag s s & faa
quadfen §, 1 foedk gt T e

MR. SPEAKER: I cannot accept

that position,

ot vy formd : ol T AT B
wre? YT A Fgfawd 1w
war g

The minister has told a blatant lie.
a white lie,

e s Al o 3 A A G A RE)
v WY : 57 &0 &1 § 7@ wEr

oft wy formd < WY ALY wT AT A
ST Ig 979 & Fagarfas™ &1 qywer
t 1 wfed oo wad & far | e
qIET , WY T ATGAT § |

WU WENRE : WY a8 FE A
s &7

STATEMENT BY MEMBER RE:
REPLY TO SUPPLEMENTARY ON
5. Q. NO. 225 ABOUT PAYMENT
TO RAILWAY EMPLOYEES FOR
THE STRIKE PERIOD

SHRIMATI PARVATHI KRISHNAN
{Colmbatore): Mr. Speaker, Sir, On
Gth August 1974 while replying o a
supplementary arising out of starred
question No. 225, Shri Mohd. Shafi
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on 8.Q. re. rly, employees

Qureshi gave an answer which is
contrary to facts.

My supplementary question was
as follows:

“8ir, I would like to know from the
Honourable Minister, of these re-
instated cases. how many have been
demoted..?",

In his reply, the Minister stated
that:..oois ... “All appeals are belng
decided on merits. All these people
have been taken back on the original
posts There has been no case of de-
motion so far.”

1 have, with me, Sir, documents to
prove that the Minister was not giving
correet information in his reply. To
quote only one example, on 16th July
1974, that is three weeks before the
Minister gave his reply, the follow-
ing order was served on one Shri J.
P. Srivastava, an employee in the
Allahabad Division of the Northern
Railway:

“Letter No. 230. Elect/RSO|Conf]|
ZZ74 (Appeal|127A!1974, dt.
16.7.74)

From: DP.O. N. Rly, Ald to Sr.
J. P. Srivastava co T. F. R.
Ald.

The Divl. Supdt, has considered
your appeal quoted above in terms of
Rules 1968 and passed the following
order which may please be noted.

He was an active participant in the
strike. He even gave press statement
exhorting people to go on atrike, We
may take him back but revert him as
fireman Gr. C. permanently break in
service to be enforced.

You are accordingly directed to re-
port to Loco Foreman, Ald. to take
up your duty as fireman Gr. C, imme-
diately. The intervening period bet-
ween the date of your dismissal from
service and date of reinstatement
would be treated as break in service
for all purposes.”
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on 8.Q. re. rly. employees
[Smt. Parvathi Krighnan]

From this order which is a sample
of many such orders it is quite clear
that the Minister has misinformed the
House and is himself ill informed of
what is happening in his Ministry in
respect of victimisation cases. Petty
officials are using powers given to
them to harass and humiliate the rail-
way workers and this nodes ill for the
future of normal working of the rail-
ways.

I request that the Minister be asked
to correct his reply.

MR. SPEAKER: Shri Qureshi.

$HRI JYOTIRMOY BOSU (Dia-
mond Harbour): On a point of order.
Shri Lalit Narain Mishra is sitting at
the back of the House. His name is
on the list. Why should the Deputy
Minister reply? This is very un-
usual. A:cording to the list of busi-
ness, Shri L. N. Mishra is to make the

reply. But he 1s sitting at the back
relaxing

M. SPEAKER: She has mentioned
Shri Qureshi's name.

SHRI JYOTIRMOY BOSU: Your
direction 1s that if the Minister 15 1n
the liouse, he should reply.

weaw wgveE W DA EAE T
T qY g% gueA g1 qf | g7 G
&3 &Y XAWY AR TEY o4 |

SHRI JYOTIRMOY BOSU: In the
list of business, Shri L. N. Mishra is
to make the statement. He is here in
the House.

Wy wEvem : 4% qAT ) e
Ca Lol 8
SHRIMATI PARVATHI KRISHNAN:

Shri Shafl Qureshi gave the original
reply.

MR. SPEAKER: Any other Minister
can also give the reply.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAF1 'QURESHI): During

or S.Q. re. rly. employees

the course of supplementaries to
Starred Question No. 225 on 6th
August, 1974, Smt. Parvathi Krishnan
wanted to know the number of rail-
way employees who have been
demoted on their reinstatement.
While replying I have conveyed the
information that generally all these
people have been taken back on the
original posts, because to my know-
ledge at that time nobody had been
demoted while being taken back.

1 have subsequently checked up the
position and I find that generally all
staff have been taken back in their
original designations without any de-
motion to a lower post. There has
been one case on the South Central
Railway where a Naik who was in the
revised scale of Rs. 200—240, has been
taken back as a Peon in the scale of
Rs, 196—232. On the Southern Eastern
Rallway four Foremen Grade ‘A’, who
were officiating 1n an ad hoc capacity,
that 1s purely as a stop-gap mecasure,
since they were not duly selected for
the higher grade, were taken back as
Foremen Grade ‘B’, which was their
position before their ad hoc promo-
tion,

As regards the case referred to by
Smt. Parvathi Krishnan the facts are
that Shri J. P. Srivastava, Asstt.
Driver (Electric) was removed from
service on 15th May 1974. On his
appeal, he was taken back as Fireman
on 16th July, 1974. He can again re-
present to the appropriate authority,
when the matter will again be con-
sidered.

1 had while replying Smt. Parvathi
Krishnan mentioned clearly that all
appeals are being decided on merits.
On scrutiny of the appeala when it is
found hat the offence committed by
the employee can be viewed leniently
any of the lesser punishment provided
for in the Discipline and Appeal Rules
is given and the employee 1s put back
to duty. L
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Undertakings

PROF. MADHU DANDAVATE
{Rajapur): After the statement it has
become ¢learer that the facts referred
to by Mrs, Parvathi Krishnan are
correct. There is not only one order;
there are many orders where re-
instated workers have been demoted.
This is a new form of victimisation. .
(Interruptions).

MH. SPEAKER: You cannot ask for
clarificationa now.

]

12.32 hrs.
INTEREST-TAX BILL®

THE MINISTER OF STATE IN THE
MINISTRY OF FINANWCE (SHRI K.
R GANESH): I beg to move for leave
to introduce a Bill to impose a special
tax on interest in certain cases.

MR SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill to 1mpose a special tax
on interest in certain cases”.

The motion was adopted.

SHRI K. R. GANESH: S8ir, 1 intro-
ducet the Bill

12.33 hre,

SICK TEXTILE UNDERTAKINGS
(NATIONALISATION) BILL®

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
(SHRI C. SUBRAMANIAM): I beg to
move for leave to introduce a Bill to
provide for the acquisition and trans-
fer of the right, title and interest of
the owners in respect of the sick tex-
tile undertakings specified in the First
Schedule with a view to reorganising
and rehabilitating such sick textile
undertakings so as to subserve the in-

(Nationalisation) 58
Bill

disribution, at fair prices, of different

varieties of cloth and yarn, and for

matters connected therewith or incl-

dental thereto.

it ey formd (T1%7) : wenw WETTT
¥ 554 w9 ¥ q7% g fagaw gare arey
WA, WK TN 97 9/ get & e @
£ A guTES A AT & 9g AN ww
735 7 &, ot Tafad ¥ 97 fed
o AT AT g 1 77 W T A
fe FTom ® AvT s AR E X
TT WX 739 & AR faavwr gR
PRI A AgEE EET |

SHRI C SUBRAMANIAM: I do not
know whether at this stage I ghould
go into the ments of compensation,
etc. When the Bill comes up for con-
sideration, I shall explain,

ot oy ford : qE A g I
fagr=T & @arer 330 ST & AY waTE
wrn =Jifgd | A Faw oF fegr v

AT I3@T |1

wew WERa @ 9 AfEge 1 &
faer wdreiom =2 § I § A1 39§90
saTa % 5w 1 afer wa wrg afaer-
fea svida a1 sdegwa aREdz
2 A AL AN AATS ol AT AEA § |

ft wy femd W wdey,
At oo w7 7 fadg frar o
g1 f wdmor wgaT E B e
frgrl & wTETT 9T IEH SRA[/NT
F I TR )

uIW WENW ¢ O A SErEeT
V|F qT q@THT |

terests of the general public by the ot wy fewd : W A wrAr
augmentation of the production and t AR sfaw s ifag
*Published in Gazette of India Extraordinary, Part II, Section 2,

dated 2nd September, 1874.

tintroduced with the recommenda tion of the President.®



